PI TEM NO. 117 REG STRAR COURT. 2 SECTION 111

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR SUNI L THOVAS

Petition(s) for Special Leave to Appeal (Civil) No(s).3469/2011

COWM SSI ONER COWMERCI AL TAX, UP Petitioner(s)
VERSUS
DHAMPUR SUGAR M LLS LTD. & ANR Respondent (s)

(Wth appln(s) for c/delay in filing SLP, exenption fromfiling OT.
and prayer for interimrelief ))

Date: 05/07/2011 This Petition was called on for hearing today.
For Petitioner(s) M. Mayank M sra, Adv.

M. @nnam Venkat eswara Rao, Adv.
For Respondent (s) M. Prasenjit Keswani, Adv.

M's V.D. Khanna, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER
Ld. counsel for the petitioner who was granted | ast
opportunity for filing proof of dasti in relation to
respondent No.2 has not filed proof of dasti even now.

Ld. Counsel for t he petitioner seeks further tine.
However, | aminclined to grant one nore opportunity of

t wo weeks time on t he condition t hat he deposits
Rs.500/- in the Suprene Court Legal Services Conmittee

as cost and file proof. I f proof of deposit is not

filed within the above two weeks the matter shall be

pl aced before the Hon' bl e Judge in Chanber without any

further or der. | f st eps t aken, list t he matt er on
22.7.2011.

(SUNI L THOMAS)
S Regi strar



